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material requirements under the Code and Liquidation Process

Regulations. The key compliance particulars are as follows:

Anniewg, -A

FORM H
COMPLIANCE CERTIFICATE _
[Under Regulation 45(3) of the Insolvency and Bankrupicy Board of India
(Ligueidation Process) Regulations, 2006]

I, Mavin Khandelwal, an insolvency professional enrolled with The Indian
Institute of Insolvency Professionals of ICAI and registered with the Board with
registration  number IBBI.J'IPA-'DUUIF-PW?USIM?’-MEK?I3(]1, am the
Liquidator for the Liquidation Process of Oxygen Lifeline Retail Pvt. Lid.

2. The details of the Liquidation Process are as under:

8L Paticulars. | | | Desaipion
No. | ol | e T
@ | ) @) 6]
1 | Name of the corporate debtor Owygen Lifeline Retail Pvt, Lid,
CIN US2601MP20T7PTCO44064
2 | Case No. & NCLT Bench 1AT66{MP)2022 in
C.P.(IB)/12{MP)2021
NCLT Indore Bench at Indore,
3 | Date of initiation of liquidation 22-00-2022 -
4 | Date of appointment of liquidator | 30-09-2022 (Date of Crder received)
5 | Date of commencement of CIRP 07-10-2021
f | Mame of P during CIRF and his | CA. Navin Khandelwal
registration Mo, as IP IBBI/ [PA-001,/ IP-PO0703 /2017~
2018,/1130
7 | Name of Liquidator and his | Mr, Navin Khandeiwal
registration No, as [P 1881/ IPA-001 /TP-PO07T03,/ 2007-
2018,/1131

8 |Date of Publication of Public | (3-10-2022
Announcetnent under Form B
9 | Date of Intimation to Registry and | 03-10-2022
Information Utility, if any, about
commencement of Liquidation

10 | Date of handover of charge by RF - | NA

11 | Date of submission of compliance, | No direction given by AA
if any, directed by AA in the
liquidation order and its particulars
12 | Date of appaintment of registered | 024032023
valuers, if any
13 | Date of notice for uncalled | NA
capital { unpaid capital contribution
14 | Date of realisation of wuncalled | NA
capital funpaid capital contribution |
15 |Date of opening of liquidation | 21-01-2022
account with Bank Afc details "'_j:ﬁ;-h
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16 | Date of constitution of Consultation | 26-11-2022
Committee
17 | MNo. of meetings of consultation |7 meetings
committee held _
18 | Date of submission of list of | 12-12-2022
stakeholders to AA
)
20 | Date of filing of preliminary report | 13-12-2022
& assets memorandum to AA
21 | Fair value MNA ]
22 | Liguidation value Rs 29.31,500
23 | Date of public notice for auction | Public Notice Round 1:- 31-03-2023
{please add additional rows, if | Public Notice Round 2:-13-05-2023
required)
24 | Date of order of AA to dispense | NA
with the public notice for Auction
25 |Date of permission of AA for [ NA
physical Auction )
Date of permission of AA for | NA
private sale
Date of permission of AA for | NA
distribution of unscld assets to
stakeholders .}
28 | Date of permission of the liquidator | NA ’
to realise  the un-relinquished
security interest by the secured
creditor
2% | Modified Hst of stakeholders and | No modification during the process
| date of submission to AA
30 | Date of first realization 01-07-2023
31 | Date of second realization 28-07-2023
3Z | Date of first distribution 4-07-2023
33 | Date of second distribution | 31-07-2023
M | Date of submission of Cuarterly | NA
Progress Report-I (FY-1)
35 | Date of submission of Asset Sales | 15-07-2023 along with the progress
| Report to AA report
"3 | Date of submission of Quarterly | 15-10-2022
Progress Report-1l
37 | Date of submission of Cuarterly | 14-01-2023
Progress Report-I1 -
3B | Date of submission of Cuarterly | 15-04-2023
Progress Report-IV & Audit Report
34 Date of submission of Cuarterly | 15.07-2023
Progress Report-1 (FY-2) ﬁvﬂﬁ‘.ﬁ:\
ey i
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Date of submission of Quarterly |

Progress Report-I1

NA

4

Date of submission of Cuarterly
Progress Report-111

MNA

42

Date of submission of Quirml}r
Progress Report-1V & Audit Report

MA

Date of intimation to sm@tutory
authority as applicable.

a) Income Tax Dept

b} GST/VAT

Intirmated on 25-09-2023
Intimated on 23-09-2023

Date of deposit of wunclaimed
dividends ar undistributed
proceeds and income and interest
thereon, if under  sub-
regulations (2}, 4y of
regulation 46

any,

(3) or

NA

Amount deposited into Corporate

Liguidation Account:

I. Amount of

dividends

Il Amount

proceeds

1l Income referred to in sub-

regulation (2) and (3) of
regulation 46

IV, Interest referred to in sub-

regulation (4) of regulation 46

Total

unclaimed

of  undistributed

NA

Date of submission to the Board
and the Authority under sub-

regulation (3) of regulation 46

MNA

47

Date of Final Report to AA {prior to
dissolution application)

26-09-2023

3. The details of the assets as per Asset Memorandum and Final Sale Report are as

under: _ )
8L Assets. . |M ‘Realisation |
¥
{1 () 5)
Audi-A6 20 having | g
. ; 2,
Tata-HEXA XT Reg E- 06062003 &
2 | o, MPUSCY2000 Auction | 0GR  TASN0 28-07-2023
L
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4. (a) Liquidation value of the liquidation estate: Rs 29,31,500

{t) Amount realised from sale of liquidation estate: Rs 28,77,254
(¢} The amounts distributed to stakeholders as per section 52 or 53 of Code are as under:

Rs 28,77,254.

)

0 @ @ ® |
1 {a}: CIRP Costs 597718 597 718 5,97.718 100.00 B
fa): Liguidation - . : i
2 | 4,69,3p8
3 | (0)0) 1 - -1 . :
4 | (b)) 74528124 | 74528124 18,10,198 | 243
5 | {c) - - * - -
6 | (d) 5 3 E - z
7 | (e)(d) : : z z =
8 | (e) (i) = il ; S " =
2 | {8 3,67,63464 | 36763464 E N 3
10| (& : - - - -
11 | (h) . . F = E
Total 1 11,18,89,306 | 11,18,89,306 28,77,254

*If there are sub-categories in a category, please add rows for each sub-category.

5. The Liguidation Process has been conducted as per the timeline indicated in

i Commencement
34 liquidation and 2209-2022 Date of
appointment of liquidator Order received
2 Section 33 (1) | Public announcement in
(b) (ii) / Reg. | FormB 05-10-2022 03-10-2022
| 12(1,2,3)
3 | Reg.35(2) Appointment of registered —— —
; valuers )
3A. | Reg. 31A(6) First meeting of SCC 07-10-2022 06-10-2022
4 | Section 38 (1), |
Reg. 17, 18, 19, Submission of claims; 29-10-2022 29-10-2022
2and 214
5 | Section 38 (5) gitll;dﬁwaﬂ modificaion | 1002
: p
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26-11-2022

Reg. 31A

Constitution of SCC

28-11-2072

26-11-2022

Section 40 (2)

Intimation about decision
of acceptance/ rejection of
claim

(k-12-2022

(2-12-2022

Reg. 31(2)

Filing  the  list  of
stakeholders

14-12-3022

12-12-2022

10

Section 42

Appeal by a creditor
against the decision of the
liquidator

MNA

MNA

11

| Reg. 13

Preliminary report o the
AA

14-12-2022

13122022

12

Reg. 34

Acset memorandum

A-10-2022

28102022

13

Reg. 15 (1), (2),
(3} (4) and (3),
and 36

Submission of progress
reports to AA;

First progress report (-2

15-10-2022

15-10-2022

Q3

15-01-2023

14-01-2023

o4

15-04-2023

15-M4-2023

FY: 1 Audited accounts of
liquidator's  receipt &
payments for the financial

year

15-04-2023

15-04-2023

14

Proviso to Reg,
15 (1)

ngre-sd repﬁrt in case of
cessation of liquidator

MNA

NA

15

Reg. 37 (2.3)

Information to  secured
creditors

MA

NA

16

Reg. 42 (2)

Distribution of the
proceeds to the
stakeholders

20-09-2073

I07-H23

17

Reg.10 (1)

Application to AA  for
Disclaimer of onerous
property

MNA

MNA

18

Reg 10 (3)

Motice to persons interested
in the omerous property or
contract

MNA

MNA

Rep 1

Liquidation of corporate
debtor,

30-09-2023

30e-H23

Reg 46

Deposit  the amount  of
unclaimed dividends and
undistributed proceeds

MA

21

| Sch-151 No 12

Time period to H1 bidder
to provide balance sale

consideration e
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6. The following are deviations /non-compliances with the provisions of the Insolvency
and Bankruptcy Code, 2016, regulations made, or drculars issued there under (if any
deviation/ non- compliances were observed, please state the details and reasons for
the samwe):

@ ] I )
Mil

7. The dissolution application has been filed before expiry of the period of one year.
Before expiry of the period of one year and no extension sought

1 | Preferential trarsactions under section 43

2 | Undervalued transactions under section
45

"3 | Extortionate credit transactons under
section 50 )

4 | Fraudulent transactions under section 66

Nil

9. All undischarged or matters pending before any Court or Tribunal relating to
corporate debtor, if any, have been: reported to AA,
Sr.Mo. Cage Mo, | Petitioner Vs, Respondent

Nil

10. T Mavin Khandeiwal, hereby certify that the contents of this certificate are troe and
correct to the bespg@nddtwainowledge and belief, and nothing material has been

cuncealed there
-T..l . L-_— T -
CA. Navin Khand & &
IP Registration Mo: IB ""'«JE_‘W""' 113

Address as registered withetre Goard: 206, Mavnest Flaza,
01d Palasia, Indore 432018

Email id as registered with the Board: navink25@&yahoo.com
Process Specific Email ID: liquidation.oxygen@igmail.com
Date: (6-02-2026

Place: Indore

18. In compliance with the applicable statutory requirements, the
Liquidator intimated the following statutory authorities regarding
the commencement of the liquidation proceedings:

(a) Income Tax Department — intimated on 25.09.2023
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